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The motion, was negatived.

(TWENTY.
FIRST AMENDMENT) BILL 1967
(To amend the Eighth Sehedule)

SHRI M. P. BHARGAVA (Uttar
Pradesh): Mr. Chairman, may I sug-
gest that the next item be now taken
up because it is a Constitution
(Amendment) Bill which was already
passed by this House but which lapsed
because the Lok Sabha was dissolved
and so it has come back. If you think,

we might take it up now.

MR. CHAIRMAN: Of course, I will
take it up now because jt is the
immediate thing afterwards and we
still have the time. If we can finish
it now, we can take up the discussion
on The Untold Story in the afternoon
and give it a little more time.

SHRI ABID ALI (Maharashtra):
Sir, we were informed that this divi-
gion will take place at one o'clock
and the other will be in the afternoon.

MR. CHAIRMAN: Who informed
you?
SHRI ABID ALI: Not officially,

but unofficially that was what was

. circulated.
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MR. CHAIRMAN: I do not know.
It is on the agenda and I think it can
be taken up. The Home Minister.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
I beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

The Constitution {Amendment)
Bill for the inclusion of Sindhi in the
E.ghtn Schedule was first introduced
in the Rajya Sabha in the month of

November, 1966, It was considered
and passed by the House on 8th
December. The Bill remained pend-

ing in the Third Lok Sabha, but it
lapsed because of the dissolution of
the third Lok Sabha on 3rd March,
1967. It is because of this this Bill
has had to be again brought forward
for the consideration of this hon.
House. As a matter of fact, for com-
mending this Bill for the acceptance
of this hon. House no long speech is
necessary and I am not going to
make a long speech. We know that
nearly a million Sindhi people, who
are residents of India, speak Sindhi
language. It is a very well.deve-
loped language and a rich Indian
language with a considerable cul-
tural heritage, There is no special
area in which this language is spoken
as such, but before the partition of
India in the State of Sind this langu-
age was a regional language. The
Sindhi-sp-aking people, real'y speak-
ing, sacrificed their identity of State
fo- the sake of the freedom of India.
Because of the patriotic contribution
of these peoble and the cultural
heritage of Sindhi language, it is our
duty to accept it as our own language
and accept it as one of the national
languages. This Bill seeks to achieve
that ang I commend it for the unani-
mous acceptance of this hon. House,
without much of a discussion.

The question was proposed.

SHR! BHUPESH GUPTA (West
Bengal): Sir,

SHRI P. N. SAPRU (Uttar
Pradesh): I would like to say one

[ 4 APR. 1967 ]

(Twenty-flrst
Amendment) Bill, 1967

word. I wag the first to suggest that
Sindhi should be one of our
languages . .
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HON. MEMBERS: We are grateful
to you. ,

MR, CHAIRMAN: Mr. Bhupesh
Gupta is in possession of the House.

SHRI BHUPESH GUPTA
in Bengali

(spoke

*[Mr. Chairman, I am very happy
today to support this Constitution
(Amendment) Bill, which includes
Sindhj as one of our national langu-
ages in the Eighth Schedule of our
Constitution. The whole country will
support this measure. Sindhi has
been one of our national languages
and yet the makers of the Constitu-~
tion did not include it in this Sche-
dule, I am not going into the reasons
for this, but it was a most unfortu-
nate thing. I do not wish to go info
the past and I would like the House
to look forward. It is, however, not
enough to include Sindhi as a
national language in our Constitu-
tion. We must give it every assis-
tance at all levels, more especially in
view of the fact that in the past
years we had shown neglect to this
language. 1 hope that the Central
Government and all the State Gov-
ernments will do everything neces-
sary in their power to encourage and
promote this language in its own
sphere.

The Sindhi people find mention in
our National Anthem. Poet Tagore
always preacheq for unity in diver-
sity and unity in diversity cannot be
brought about without showing all
due respect to the mother-tongues of
the people. The genius of the nation
and its people can never flower in
full measure un'ess they are in &
position to express themselves in all
spheres of life in their own mother-
tongues. In India we have got many

*[ JEnglish translation of the hon.
Member’s speech.
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[Shri Bhupesh Gupta.]

languages enriching our civilization
and culture and every language has
made a great contribution in the
making of what we are today. In
this respect India ig like a garden
where a variety of flowers blossom
and we hope that now that Sindhi
language has been at last placed in
the proper p'ace in our Constitution,
we shall nurse it like a gardener who
nurses flowers in his garden.

In this coénnection I would also
emphasise the need for allowing
speeches in Parliament and other
Legislatures to be made in the diffe-
rent nationa' languages. That one
knows a foreign language, namely,
English, should not debar him from
making speeches in his  mother-
tongue. When we speak to each
other in our own mother-tongue we
express ourselves better and what is
more, we strengthen and develop a
certain emotional bond which streng-
thens and promotes and serves national
integration. 1 am proud of being a
Bengalee and of my mother-tongue.
But I have equa] respect for all our
national 'anguages. Bengalee can
fulfil its role as a language only in
the context of the larger unity of the
country and by associating with other
languages. In this connection mutual
respect and mutual assistance are
very essential.

After the general elections repre-
sentatives of workers, peasants and
others have eome to our Parliament

and other Legislatures, who do not
know how to speak except in their
own mother-tongues. Hence all

necessary arrangements should imme-
‘diately be made so that they do not
suffer on that account and to see
that they get equal opportunity of
speaking in their own mother-tongues
and to be understood when they
speak in their mother-tongues.

Once again I fully
measure and welcome

this
Sindhi

support
the
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language coming into its
place in our Constitution].

rightful

1 p.m.

MR. CHAIRMAN: Is it the wish
of the House that we should adjourn
or that we should go on with this?

SHRI M. N. KAUL (Nominated):
We should continue.
MR. CHAIRMAN: Normally 1

would adjourn the House and have
it afterwards if you agree. I am in
your hands.

-

SHRI LOKANATH MISRA (Orissa):
We can adjourn.

MR. CHAIRMAN: I am asking for
the opinion of the House,

Rt AT (STTIRA) © WTET
F1 qared &gT SEW a919 § 1 gEtan
=8t 47§ ¥ "g@ g o dfe |

sy nafa : qgw a1 gd gri )

! THATTRY ;. AT Ag A
X a1 9 w3, ¥fww Wy & "warer 97
g T gq gr1 Tifen, FifF gt
dY @aT & fF s £ a5 a9
AT & "ot qT Fnfawr #3d Ay
ST @

st gwafa @ & §1 uF AeT a9
¥g T E | 59 9T ag« a1 geir 1 &
78 75 7z W EF F geed w@
e &M 1 F g 7w @ g fF i

‘gewd w1 o, are ¥ foowbaw

g 9 fewwaw s @ |

SHRI A. P. CHATTERJEE (West
Bengal): Sir, I would like to say . . .

MR. CHAIRMAN: When I am
speaking, you please sit down.
SHRI A. P. CHATTERJEE: You

are asking for opinion, If I stand up

to say sgmething, is it wrong?
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MR. CHAIRMAN: Please let me
explain. Do not be angry. It seems
to me that Members would like to
make long speeches. 1 thought that
Mr. Bhupesh Gupta could speak
briefly in his own language, but he
made a long speech, and a wonder-
ful speech. which we all liked.

AN HON. MEMBER: Because we
did not understand.

MR. CHAIRMAN: Therefore, I

have a feeling that other Members
also would want to make long
speeches. If that is so, I would

adjourn the House. If you can make
your speeches brief and finish the
thing, I am ready to continue. I
would like to have the consensus.

SHRI A, P, CHATTERJEE: We
feel that this is a point on which
"many of us would like to make some
statement. If that is so—and thenr
again at 3.30 discussion on Gen.
Kaul’s book is coming up—it is bet-
ter we sit through the lunch hour.

SOME HON. MEMBERS: No, no.

MR. CHAIRMAN: 1
House.
again.

adjourn the
The House meets at 2.30

The House then adjourned
for lunch at five minutes
past one of the clock.

The House reassembled after lunch
at half.past two of the clock, THE
Deputry CHAIRMAN in the Chair.

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, may I point
out that there is no Minister in the
House . . .

THE DEPUTY CHAIRMAN: I am
looking round.

SHRI DAHYABHAI V. PATEL:
. . . with such a crowd of Ministers?
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SHRI P. N. SAPRU: 1t is not any
usual phenomenon even though we
have the largest number of Ministers
that we have ever had.

THE DEPUTY CHAIRMAN: This
is a great discourtesy to the House
that no one on the Treasury Benches
is present, either Minister of the
Cabinet rank or Minister of any
other rank. Therefore, I want to
adjourn the House till 2.45 p.m.

The House then adjourned
at thirty-three minutes past
two of the clock till forty-
five minutes past two of the
clock. :

The House reassembled at forty-
five minutes past two of the clock,
THE DEPUTY CHAIRMAN ip the Chair.

SHRI Y, B. CHAVAN: Madam, I
am sorry that I was late by a couple
of minutes and 1 apologise to the
House that the House had to be ad-
journed because of this.

it famagare anEEst Sidfan
(mer waw) : Iomwmafe  wERT,
G IRURIC 1R B 1 B 1 O 3
FEA AT TATIN TLHT TEr | T F A
a¥ qg TwT qA F ufgaww gam
T &, Ay a7 g geAr ey g §
ATEAT FH H FW UF HAIZH BW F
faa fase fear oo fs S oew ®
Iafeag @ & |

i wAF HAT (IAT qIW)
9T {EY I ¥ W K ¥ @y )

THE DEPUTY CHAIRMAN: Any-
way, the Home Minister has apologised
for what has happened. But I want
to draw his attention that this has
been happening not once but repeated-
ly and therefore I think they should
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[The Deputy Chairman.]

treat this House with greater respect,
due courtesy, propriety and dignity
and such things should not happen;
especially when Cabinet rank Min-
isters have to be here, they can send
their junior Ministers. That is what
I want to say., And I accept that Mr.
Chavan was 'ate by just a minute or
so and he has apologised for it. 8o,
we go on with our business,

of} faragrreaamtaAt Afyar:
Tgar, fawvmw g & )
W O A &, IAR g3
FIT I 9T 57 A1 T & AR I
EURT TR 39 FT ¢

THE DEPUTY CHAIRMAN: Mr.
Mulka Govinda Reddy. Please be very
brief.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
I support the Constitution (Twanty-
first Amendment) Bill, 1967,

AN HON. MEMBER: In Canarese.

THE DEPUTY CHAIRMAN: You
cannot force him, please.

SHRI MULKA GOVINDA REDDY:
(Spoke in Kannada).

*[Madam Deputy Chairman, I have
great pleasure in supporting the Con-
stitution (Twenty-first Amendment)
Bill, 1967 which seeks to include
Sindhi as one of the national langu-
ages in the Eighth Schedule, This
should have been done long back,

Even though there is no region or
State where the Sindhi language is

*[] English translation of the hon.
Member's speech.
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spoken, the Sindhi-speaking people
are found in al the States, The in-
guistic States are not treating the
linguistic minorities in their States
properly. Adequate facilites for the
development of the minority langu-
ages in the States and facilities for
the linguistic minorities should be
provided.

Facilities for providing simu’tane-
ous translations of al' the languages
shoulq be provided in the Rajya
Sabha. Meanwhile, reporters in
different languages -should be ap-
pointed to take down the speeches
made by Members in their different
regiona! languages.

Since the ‘lame-duck’ session of the
Yok Sabha was cancelled, this Bill
has been brought before us again.

I whole heartedly support this Con-
stitution (Twenty-first Amendment)
Bill.]

THE DEPUTY CHAIRMAN: Mr.
Lokanath Misra.

SHRI LOKANATH MIRSA: Madam
Deputy Chairman ...

SOME HON. MEMBERS: Oriya.

SHRI LOKANATH MISRA: (Spoke
in Oriya) for the benefit of hon.
Members of the House, I would trans-
late it into English because it is only
one sentence. I said that I am whole-
hearted'y supporting this Bill,

THE DEPUTY CHAIRMAN: I wish
everyone to be as brief as Mr.
Lokanath Misra.

N AR gaR (T AIW) ¢
# 7z =g § 5 99 gx 9wy # W
qqHT FAIAT AT FY @ § I & g
E A W wAA W Ay § sare
g

Saearfa : % ww §
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st faRamR wenwres
qfzy:  geawefs wgkar, wF
Wy owawar g 5 dfqwm

¥ fody ) sew wierstt ¥ @rg St
ST W g Sl as depa #1 gfant
& 9% foeft 7 oa% amgR o F¥ A
‘s o W wfgata” S g oma g
I3 gute A g a7 s g afe
Wil gF faet g2t gd At AR sEer
it am g Forrrras @ fear o
QIR | MR SET ZHUT T8 7S T
31 & Fp fedt wrar &Y gur? g &
qF {7 foar smar ufgd « & g
Ficw awda Fwar §

g £t gk Faa fadl, ot qiw e,
=t qew Tiew G Wik { woer g
R W@t | &, A A7 wew oy
e, & o7%Y agy agy T A g Wk
T 8§34 7 fa3gy w€w f& afs &
AT WA FT AR TN ) sqareqr
FG | GEER |

THE DEPUTY CHAIRMAN: Kumari
Shanta Vasisht. Please be very brief.

KUMARI SHANTA  VASISHT
(Delhi): Madam Deputy Chairman,
T exiend my welcome to this amend-
ment to the Constitution to bring
‘Sindhi

AN HON. MEMBER: Why not in
Urdu?

KUMARI SHANTA VASISHT: ...
§n line with the other languages in
India, and this is a step that shonld
have been taken even much earlier,
But I am very glad that this has come
now. 1 think some svecial considera-
‘tion shou'd also be given to Urdu,

In this connection, I may also re-
mind the Government that they had
at one time almost considered very
‘seriously to promise that the assurance
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given by Pandit Nehru to the
people of the South would be honoured
and it would be given some sort
of a statutory status. And I think
when this has been considered that
could also be given some attention
and those assurances given to the
people of the South should be honoured
by the Government, This negligence
on the part of the Government of
India has cost them very heavily 1n
the recent general e'ections. And I
think when the people do not have
a sense of security that they would
be either dominated by the Hindi-
speaking people or by the people of
the North or that certain things would
be imposed upon them, they are bound
to react in a certain manner, which
is not really something that brings
credit to the Government, Thera-
fore I think that those assurances also
should be carried out bv the Govern-
ment as early as possible, without
any delay. because that is a very
matter ang it affects the
people, the integrity of the country
very much.
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1 extend my welcome again to this
Bill, I would again emvhasise this
point about our assurances to the
people of the South—I feel it is very
imvnortant—and of outting them in a
statutory form as Panditji had said.

Thank you,

SHRI KOTA PUNNATIAH (Andhra
Pradesh): (Spoke in Telugu).

*[Madam Deputy Chairman, I am
extremely happy to support this var-
ticular amendment of the Constitution
which provides the Sindhi language
an equal footing along with the other
languages of India. Sindhi is a rich
language which has contributed to the
enhanced prestige of this great coun-
try which has its traditiona! cultural
background in the world. Everybody
loves his monther-tongue as he loves
and resvects his mother and mother-
land. We have alreadv taken a deci.
sion to improve the regional languazes

*[1 English translation of the hon,
Member’'s speech.
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and run the administration too in the
regional languages in the different
States and we can very well under-
. stand the latest trends about the im-
provement of the regional languages.
It is good +that the Government
has taken the decision to include
the Sindhi  langusge in  the
Eighth Schedule. I appreciate their
stand and support the amendment
.wholeheartedly,

Thank you.}

. SHRI G. P. SOMASUNDARAM
(Madras): (Spoke in Tamil).

*[Madam Deputy Chairman, I am
'glad for the opportunity given to me
.to speak in Tamil over the Constitu-
tion (Amendment) Bill giving equal
Tights to Sindhi along with other 14
-languages. English must be a common
language to all. The downfall of
Congress in Tamilnad is due to ‘the
introduction of Hindi as a compulsory
language in Tamilnad.]

SHRI ABID ALI: Madam Deputy
.Chairman, I am also happy and
glad that the Government have
agreed to the proposal put for-
.ward by our good <colleague, Shri
Jairamdas Daulatram, and this Con-
stitution (Amendment) Bill has come.
It has the support of every section
of the House, I am also glad that
some hon’ble Members have chosen to
speak in their mother-tongue here.
I hope they will stick to it always.

Madam, each language is for the
purpose of understanding each other
and not for the purpose of not under-
standing or misunderstanding. Any-
way, it is their choice, their right and
they have exercised it. I cannot ray
anything more than that. Somebody
suggested that Mr. Chavan should
speak in Marathi But Mr. Chavan
does not believe in stunts. He is a
straight forward person and an in-
telligent man and I hope that his
being in the Ministry wi'l be helpful
in fulfilling the purpose of the Amond-
ing Bill.

i
A

*[] English translation of the hon: l
Member's speech.
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Languages, as have been adopted im
the Constitution, have some purpose,
not only for the purpose of being
mentioned there as my sister here has
just mentioned with regard to the
suggestion that she has made. 1 fully
support her and' submit to the Home
Minister that the purpose for which
these languages have been mentioned
in the Constitution, we should be
more serious to ensure that it is fal~
filled and does not remain merely im
the Constitution. With this request I
conclude my observation because the
time is very much limited,
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Wt 3t fag (Uwew) 0 S9-
aumafy wgear, mit St fgedfy
FHHTT FTT FT TETT AT 2, IaFT
% gEW ¥ |UE §9ar § AT e
T gL § qg faasT 791 arzaw
g f& Tt 9w ag ST &1 AT
EHTFTT FT |

=Y RGIATT NATT T4 (3T qI97)
qeqq fadaF T gaq & Lama ;ML an--
7 £A YA AT 59 §IT T R /A~
fra faa o7 WIT qeq FIR qoF Tifa=
¥ qur wew Al A1 faeg| wody
AT WAT ¥ TE g3 &1 waifay frar
17 gurdt ATafas arqar- @€y fasfy
W97 HAS FT Wy A1 afgwre far,
g% fav § sanr @ a1 0 9
¥Re I e 71 37 waF & fau q@vw
fa &, 99 Tq 47 ¥ TE 91T 7Y U
aeg § afegfez g2 (% gorv 3w Y gpaar
AT WNT §Y 34 30 F ATRA F7 AEY
F ogwAT § 1 g F Ty UF
g fFgu g fF gr AW &
FAFT F 57 8, AfFT qAar ¥ faw
TR FIT §T 9 gw AT 48 70 &,
7 FAGT FT ATFT HT TN AT FF W
TH WY1 FT IIRT FITE, T 3T I $)
Ty & 7Y § 1 mw wad 1 ag faa
qarew g7 g, 3 &w &Y s
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U owr omwa vy oar fw
I AT ST M A1 AT &, § qIAY
g AT 7 g AT, JfET w9 ¥
#aeq Ug g, famd gee qasr #r wg
WT ¥, I JAFT FT AIW FT &
. 9g7g fwar | wAar faael wmaa
FFT FAT §, Faoy wran WS Y A¥
IFT W E
: 39 AW H gRA NIAEIT STAT FT
fanin fear | vasr A=W v FE
gy fF X # g TEW AT WA
FIT FT AT T 3T AT 39 TI0 F7
FATT F AwETh w4 & o0 oA F7
FIR T I T SAAT AT TR T
gqr F AT IS T AR
G |
- fgigmEm a1 3@ oWl ¥
2, fwast agr quar e 2
g ded  §  fAwed andr 99
auel ¥ ¥ &, (wawr afgem
T w=oT & | Ag gwrA @ 4y fF
SUCAIUI L (R G | O
g% A8 9r | 3q fagam T v Ew
foee a1 SY wyiw 2 7% &, ga¥ fau
gH HTHAYT g WAY W7 R ST QQ
& | dfqam ¥ o fafws wam 2 g3
g gy T@ | ¥ I FAAE Y
AT WIS ET F1 A qTlFH ATAT Y
JUET IV AT ;Mg AYAT A fAwe
WY ], SHFT g9 g1 WA AWIT Wy
&F graeg ¥ S1 FzWE oy qF Fraw
wWr & g X1
3 pM. S
fedy arma e FWr AT AT
"8y arafos wrar F favz Ay @ F
¥ fadza a7 =gar g & graas
iRfe®s wiIr F7 HUAT /I AT &
. @I gwad £ W ZW 3Eel
. FTET MAT FA & | {7 IFTT WA
F AW, ATAT GEH AF ARWCAZ GW
F1 WTTT G ST gFT, HLAF AN
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T AT AR A @A R OWIRT AG
TIT 959, (0 B AW AIT @A Y
HTET AEY ST \HA | FEY SHTT AT
fafaeg wram waT =0 07 GOy, g
I ZEY Wl ¥ qrer A arg
%7 JE AZT AFAF AGT & | HIHTW @17
T TH A FT TAEHT FEAT OO A7
TT G ST TEIT FOT AWT gHIT 39
# UHT 9197 FT 32T g, famar gw
ag AW qrAG AV @A, Y ggy 7
T AT WA T W gurdy ey
HTaT ERIT o

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, The time is very limited
and I cannot call every one to speak.
Mr. Rajnarain, please be very brief.

oY T ATOAN m@rRAET,
FT FUHITR FIAT ST H 5
fAagq &A1 [EA wAs T @
79 g% @ faeelt  zf9d soig 9% 9EY
T T T, TAFT G197 T KA GLHI
7 AT =ifgy M afe F wigg o
& HEV gL, AT IAET Ao fgEy § AT
=TfEm | .

¥ Wi aga & Aregrfag g, 9gA
&1 TRfead §, AF Uar war § R oww
2 WIAT #1 H9g H 42 3T 4 TAF
T FEY FAT FOIT 47 fF G wAST
wge ¥ AT 7€ 45 gU § wafw agr
HYSAT FT T AAATAT 1T 97 | AT
ag YW 9T §, ag uW fev  wafw &
Fas WY gA T E, At 9 g Vg
YT A% A0 WV GF @7 §, 7ALT AT
T ETE | T 7 gHTY 2WAT WIVIG 2 |
aA HEEI &, WS A FZAT qEATE (F
AUTIET & g1 33 & A AHFE
IR AT TAT FIAT——ITCART § HAAF
faama® a1 T e § 6F o gt e
FY gAY AT EROY, A AT A FAA
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w1987 §  fae §—;a vy w=ar
I 1 I IANE TN qd ey FT
wq: FAT FAT |

o sraxx gy (fagre) @ ¥ v
O wgmEawr W ?
Y TwAragw @5 2 ag

QIERTOR AFqT -2 {FAT FLQT 47 |
qZAT gq1g 330 7 g R AT faar
/I M w gIATT fF wreRraT
FF  agr aff v Tfgm ) 9w
aeqre f277 € 9T N W §, AA0-
qITF TIF I57T T gIT FT gAY A
§AT $31 FY WAT ¥ GFATR, AR
aff 1 & mror WY wgAT  9EAT §
(Time bell rings)
Shawmafa : w9 g 5 §, A
w1 faq qa faa &, o9 HTHT T9A A
gared grar wfgd |
oy qwATaaw . { WigE g
goy fax o 1 F FG@EgW AR
gAYy waar TEm fa s @fag, v
wT R ATAT T A TETH 97 79T
arrd A A A § g T
gLt | B SIRT ST T g
gaRl A1F BT FEA g 1 g4 "uAr
wigardr § g draen <if g 1 Ava,
1956 .
grewmfa 56 &' I B,
e ®7 479 F e |
Y THATTAN T TF TEF Gy
g d173 Aafae w3 famd 1956
¥ 77 & fF @t AITATATH qag
¥ aray &1 #wEFe AT =fge g
gaw fadw gt & § 1 g T
& g11F 2, ag aard &1 f5g § AT
&F qF HAAT AT g W FT A
T 2 7 JY D1, a9 IF G WA
§ gardr ATy A O S qTAfy-
fesg 78 Q Tof 1 gAY WX w=

[ RAJYA SABHA )
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AISTHT T grirg S afgT HIT T8
afgT &1 & | KT Wi & qrd IV 9
#1 {379 §, vasr § w@ma @
g1

DR, B. N, ANTANI (Gujarat): ShaHl
I entertain the House with Kutchy?
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HON. MEMBERS: Yes.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Madam, I congra-
tulate the Home Ministry and the
Home Minister in particular for having
included this language of Sindhi in the
Eighth Schedule ag it has been done
earlier. As some of my friends have
said to-day about Urdu also, I would
like to add

AN HON. MEMBER.
there,

It is a'ready

SHRIMATI YASHODA REDDY:
Not about the Schedule. Shri Raj-
narain said that it is not being accept-
ed in UP. I hope it is done because
coming from Andhra Pradesh, I will
say that we Telugu people had given
Urdu the first place as an equal langu-
age and I am glad that U.P. fol'owed
it later.

Before I sit down I would say thad
I am very happy that every language
is being used no doubt as it should be
used and encouraged but Parliament
is not a place where one could sit and
talk together. We are here to discuss
important prob’emg and we have to
give more serious thought. Certainly
T do agree that everybody has a right
to express in his mother tongue but
this is not a place where we are to sit%
and enjoy each speaking in the differ-
ent languages ard the other person
not knowing what is hapoening We
have got many other problems. Even
if we introduce simultaneous trans-
1ations, this should not become a joke
of the day. I am talking with all
seriousness anq just because it has
been a’lowed, of courss it has to he
allowed—and every Indion language—
and everybody has a right to speak n
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the mother tongue but there is a time
for us to use the languages. Of course
Hindi and English have been accepted.
Hindi has not yet become the national
language and that is why we want
Eng.ish. If there is one language to-
day in which the whole country can
communicate with one another, from
Kashmir to Cape Comorin, it is the
Eng ish language, It is because of
English, not that I love English more.
‘The other languages have their own

literature but to-day if India is
India, if India is one, if I am
able to talk with others, it is

because of that language. Let us
not hate that language before you
develop some other ‘anguage. Of
course I am prepared to talk in my
own language but how many of vou
are going to understand my p-oblem?
Please let us not decry any other
language. Language has a place, of
course the other languages also.
Hereafter at "east 1 hope till all of us
try to understand all the other langu-
ages let us confine as far as pnssihle
to Hindi and E-g'ish, T thank ynu
very much for giving me this oppor-
tunity.

SHRI JAIRAMDAS DAULATRAM
(Nominated): I will not take up any
time of the House to-day because I
have already spoken on this subject
last December and T wi'l not repeat
what I said then. I will only say that
I must thank the Government, the
Prime Minister, the former Home Min-
jster, the present Home Minister, the
Congress Party and all the Opposition
Parties for the support they have
given to this Bill. I resist the temp-
tation of speaking in my own langu-
age on this occasion but to make
friends understand the kinship of *he
Sindhi language with their 'anguage,!
will give just one or two illustrations.
In Bengali we say:'? qr=a G4 1 71%""
He is a good man. In Sindhi we say:

Y wrog qAt weg 1

THE DEPUTY CHAIRMAN: Are
you referring to Mr. Gupta?
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SHRI JAIRAMDAS DAULTRAM:
Yes. In Marathi we say: "g g
ST 13 )7 He is a good man,
In Sindhi we vay: “gi Aitg F€¥ mg”
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In Marathi we say,
$ YNl '

”E!;HT m

In Sindhi wesay:
fa” )

“gfet w1

In Marathi w= say, “qroit sror”’
Bring water. In Sindhi also we say
the same words; ‘o gror’

I do not want to take up more time
of the House as we have little time
left for the voting, The kinship of the

Sindhi  language is not known to
many, In due time they will come
to know. I heartily support the Bill

and thank you all again for your sup-
port,

ot o aYonag : wFTAT, ¥R
RagNgE FomadraN i s
T A gq faw 1, 3g fadaw =y
T &1 & | 3@ 99T 49 SAET g
F1 ArAEFAT T30 | T AT W97 ST
gurd of @It & o7 @ &, @) Fe<dl
qT 9X @i A HOAT HIAT FIIAET
§ a1 FT gaaT @mg faar oAb
sgrEn gEaRTameww § &
ag fewdY Wy gk gqfxa 1 U
HIEAT T F HUFT ATH A TG T
Gricigk ol

THE DEPUTY CHAIRMAN: Under
article 368 of the Constitution, the
motion will have to be adopted by a
majority of the total] membership of
the House and by a majority of not
less than two-third of the Members of
the House present anq voting. The
question is:

“That the Bill further to amend
the Constitution of India be takem
into consideration.”
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(The House divided)

Ayes 136
Noes Nil,
AYES—136

Abdul Samad, Shri A. K. A.
Abdul Shakoor, Moulana
Abid Ali, Shri.

Abraham, Shri P,

Ammanna Raja, Shrimati C.
Anandan, Shri T. V.

Annapurna Devi Thimmareddy, Shri-
mati.
Antani, Dr. B, N.

Arora, Shri Arjun.

" Atwal, Shri Surjit Singh,

Baghel, Shri K. C.
Bhargava, Shri M, P.

‘ Bhatt, Shri Nand Kishore.
_ Chag'a, Shri M. C.

Chaman Lall, Diwan.
Chandra Shekhar, Shri.
Chatterjee, Shri A, P.
Chatterji, Shri J. C.
Chavda, shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P,

Chinai, Shri Babubhai M,
Chordia, Shri V. M.

Das, Shri Banka Behary
Dass, Shri Mahabir.,
Desai, Shri Suresh J.
Devaki Gopidas, Shrimati,
Dharam Prakash, Dr.
Dharia, Shri M. M.
Diwakar, Shri R. R.
Doogar, Shri R, S,
Ghosh, Shri Niren.
Gilbert, shri A. C.
Gujral, Shri 1. K.

- Gupta, Shri Bhupesh.

Hathi, Shri Jaisukhlal.
Iyer, shri N, Ramakrishna,

Jagat Narain, Shri.

Jairamdas Daulatram, Shri.
Kakati, Shri R, N.
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Khan, Shri Akbar Al.
Khaitan, Shri R. P,

Koya, Shri Palat Kunhi.
Krishan Kant, Shri.

Kulkarni, Shri B. T.

Kurre, Shri Dayaldas,

Lalitha (Rajagopalan), Shrimati.
Mahammeq Haneef, Shri,
Mallik, Shri D. C.
Mallikarjunudu, Shri K, P,
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A, D,

Maniben Vallabhbhai Patel Kumart.
Marijswamy, Shri S, S,

Mary Naidu, Miss.

Mehta, Shri Om.

Mishra, Shri L. N,

Mishra, S. N,

Misra, Shri Lokanath.

Misra, Shri M.

Mitra, Shri P. C.

Mohammad, Chaudhary A,
Momin, Shri G. H. Valimohmed.
Mookerjee, Shri Debabrata.
Muhammad Ishaque, Shri.
Neki Ram, Shri,

Pande, Shri C. D.

Pande, Shri T.

Panjhazari, Sardar Raghbir Singn,
Parthasarathy, Shri R, T,

Patel, Shri Dahyabhai V.
Pathak, Shri G. S.

Patil, Shri G. R.

Patil, shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C,
Phulrenu Guha, Dr. Shrimati.
Pillai, Shri J. Sivashanmugam.
Punnaiah, Shri Kota,
Purkayastha, Shri M.

Pushpaben Janardanraj Mehta, Shrt.
mati.
Puttappa, Shri Patil.

Ramau!, Shri Shiva Nand.
Ray, Shri Ramprasanna,
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Ray ghri 8. P.

Reddy, Shri K. V. Raghunatha.
Reddy, Dr., M. Channa.

Reddy, Shri M. Govinda.
Reddy, Shri Mulka Govinda.
Reddy, Shri Y. Adinarayana.
Ruthnaswamy, Shri M.

Sahai, Shri Ram.

Salig Ram, Dr.

Sapru, shri P. N.

Sarla Bhadauria, Shrimati.
Seeta Yudhvir, Shrimati.

Shah, Shri M. C.

Shakuntala Paranjpye, Shrimat:,
Shanta Vasisht, Kumari.
‘Shervani, Shri M. R,

Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati.
Siddhantalankar, Prof. Satyavrata.
Siddhu, Dr, M. M. S.

Singh, Dr. Anup.

Singh, Shri Dalpat.

Singh, Shri Devi.

Singh Dr, Gopal

Singh, Shri Jogendra.,

Singh, Shri Santokh.

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshway Prasad.
Sinha, Shri B. K. P,

‘Sinha, Shri Ganga Sharan.
Sinha. Shri R. B.

Sinha Shri Rajendra Pratap,
Sukhdev Prasad, Shri.
Sundararm, Shri K.

Sur, Shri M. M.

Swamy, Shri N. R. M.

Syed Makmud, Dr,

Tankha, Pandit S. S. N.
Tapase, Shri G, D.

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V,

Untoo, Shri Gulam Nabij,
Usha Barthakur, Shrimati.
‘Vaishampayen, Shri S. K.

1967 ] (Twenty-first 2142
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Varma Shri B. B.

Varma, Shri Niranjan.
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Chaturvedi, Shrimarn,
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimar.
Zaidi, Col. B. H,

NOES—Nii

The motion was adopted by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

THE DEPUTY CHAIRMAN: I shall
now take up clause-by-clause con-
sideration.

The question is:

“That clause 2, stand part of the
Bill”.

(The House divided)

Ayes—134
Noes—Nil
AYES--134

Abdul Samad, Shri A. K. A.

Abdul Shakoor, Moulana,

Abid Alji, Shri

Abraham, Shri P.

Amanna Reaja, Shrimati C.

Anandan, Shri T. V

Annapurna Devi Thimmareddy,
Shrimati.

Antani, Dr. B. N.

Arora, Shri Arjun.

Atwal, Shri Surjit Singh.

Baghel, Shri K. C.

Bhargava, Shri M. P.

Bhatt, Shri Nand Kishore.

Chagala, Shri M. C.

Chaman Lall, Diwan.

Chandra Shekhar, Shri.

Chatterjee, Shri A, P,

Chatterji, Shri J. C.

Chavda, Shri K. S.
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Chengalvaroyan ,Shri T,
Chetia, Shri P.

Chinai, Shri Babubhai M.
Chordia, Shri V. M.,

Das, Shri Banka Behary.
Dass, Shri Mahabir.

Desai, Shri Suresh J,
Devaki Gopidas, Shrimati.
Dharam Przkash, Dr.
Dharia, Shri M. M.
Diwakar, Shri R. R.
Doogar, Shri R. S.

Gadgil, Dr. D. R.

Ghosh, Shri Niren,

Gilbert, Shri A, C.

Gujral, Shri 1. K.

Gupta, Shri Bhupesh,
Hathi, Shri Jaisukhlal,
Iyer, Shri N. Ramakrishna,
Jagat Narain, Shri.
Jairamdas Daulatram, Shri.
Kakati, Shri R. N,

Khan, Shri Akbar Ali,
Khaitan, shri R. P.

Koya, Shri Palat Kunhi.
Krishan Kant, Shri.
Kulkarni, Shri B. T.
Kurre, Shri Dayaldas.
Lalitha (Rajagopalan), Shrimati.
Mahammed Haneef, Shri
Mallik, Shri D. C,
Mallikarjunudu, Shri K. P,
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A. D.

Maniben Vallabhbhai Patel, Kumari.

Mariswamy, Shri S. S,
Mary Naidu, Miss,

Mehta, Shri Om.

Mishra, Shri L. N.
Mishra, Shri S. N,

Misra, Shri Lokanath.
Misra, Shri M,

Mitra, Shri P. C,
Mohammud, Chaudhary A.
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Momin, Shri G. H. Valimchmed.
Mookerjee, Shri Debabrata.
Muhammad Ishaque, Shri.
Neki Ram, Shri.
Pande, Shri C. D.
Pande, Shri T,
Panjhazari, Saradar Raghbir Singh,
Parthasarathy, Shri R. T.
Patel, Shri Dahyabhaj V.
Pathak, Shri G. S.
Patil, Shri G. R,
Patil, Shri P. S,
Patra, Shri N.
Pattanayak, Shri B. C.
Phulrenu Guha, Dr. Shrimati.
Pillai, Shri J. Sivashanniugam,
Punnaiah, Shri Kota.
Purkayastha, Shri M,

Pushpaben Janardanraj Mehta,
Shrimati.

Puttappa, Shri Patil,
Ramaul, Shri Shivg Nand.
Ray, Shri Ramprasanna,
Ray, Shri S. P.

Reddy, Shri K. V. Raghunatha,
Reddy, Dr. M, Channa.
Reddy, Shri M. Govinda.
Reddy, Shri Mulksy Govinda.
Ruthnaswamy, Shri M.
Sahai, Shri Ram.

Salig Ram, Dr,

Sapru, Shri P, N,

Seeta Yudhvir, Shrimati.
Shah, Shri M C.

Shakuntala Paranjpye, Shrimart
Shanta Vasisht, Kumari.
Shervani, Shri M. R.

Shukla, Shri M. P,

Shyam Kumari Khan, Shrimati.
Siddhu, Dr. M. M. s,

Singh, Dr. Anup,

Singh, Shri Dalpat.

(Twenty-first 2144
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Singh, Shri Devi.

Singh, Dr. Gopal.

Singh, Shri Jogendra.

~ Singh, Shri Santokh,

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshwar Prasad,
Sinha, Shri B, K. P.

Sinha, Shri Ganga Sharan.
Sinha, Shri R B.

Sinha, Shri Rajendra Pratap,
Sukhdev Prasad, Shri,
Sundaram, Shri K,

Sur, Shri M. M.

Swamy, Shri N. R. M.

Syed Mahmud, Dr.

Tankha, Pandt S. S. N.
Tapase, Shri G, D.

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H, V.

Untoo, Shri Gulam Nabi.
Usha Barthakur, Shrimati,
Vaishampayen, Shri S. K.
Varma, Shri B. B,

Varma, Shri C. L.

Varma, Shri Niranjan.
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati,
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati
Zaidi, Col. B, H.

NOES—Nil

The motion was adopted by a majo-
7ity of the total membership of the

House and by a majority of not less

than two-thirdg of the Members pre-~
sent and poting.

Clause 2 was added to the Bill.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 1, the Enacting For-
mula and the Tittle stand part of
the Bill.”

[ 4 APR.

1967 ] (Twenty-first

Amendment) Bill, 1967
(The House divided)
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Ayes 136
Noes Nil.
AYES—136

Abdul Samad, Shri A. K. A,
Abdul Shakoor, Moulana,
Abid Ali, Shri

Abraham, Shri P,
Ammanna Raja, Shrimati C.
Anandan, Shri T. V.

Annapurna Devi Thimmareddy, Shri-
mati.

Antani, Dr. B. N.
Arora, Shri Arjun,
Atwal, Shri Surjit Singh.

| Baghel, Shri K. C,

Bhargava, Shri M, P.
Bhatt, Shri Nangq Kishore.
Chagla, Shri M. C.
Chaman Lall, Diwan.
Chandra Shekhar, Shri.
Chatterjee, Shri A. P.

* Chatterji, Shri J. C.

Chavda, Shri K_ S.
Chengalvaroyan, Shri T.
Cheita, Shri P.

Chinai, Shri Babubhai M.
Zhordia, Shri V. M.

Das, Shri Banka Behary.
Dass, Shri Mahabir.
Desai, Shri Suresh J.
Devaki Gopidas, Shrimati
Dharam Prakash, Dr.
Dharia Shri M, M.
Diwakar, Shri R R.
Doogar, Shri R. S.
Gadgil, Dr. D. R.

Ghosh, Shri Niren.
Gilbert, Shri A. C.
Gujral, Shri I. K.

Gupta, Shri Bhupesh,
Hathi, Shri Jaisukhlal.
Iyer, Shri N. Ramakrishna,
Jagat Narain, Shri.
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Jairamdas Daulatram, Shri.
Kakati, Shri R. N.

Khan, Shri Akbar Ali.

Khaitan, Shri R, P.

Koya, Shri Palat Kunhi,
Krishan Kant, Shri.

Kulkarni, Shri B. T.

Kurre, Shri Dayaldas.

Lalitha (Rajagopalan), Shrimati.
Mahammed Haneef, Shri.
Malik, Shri D. C.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar Dr. (Mra)
Mani, Shri A. D,

Maniben Vallabhahai Patel, Kumr.
Mariswamy, Shri S. S.

Mary Naidu, Miss.

Mehta, Shri Om.

Mishra, Shri L. N.

Mishra, Shri S. N,

Misra, Shri Lokanath.

Misra, Shri M.

Mitra, Shri P. C.

Mohammad, Claudhary A.
Momin, Shri G. H. Valimohmea,
Mookerjee, Shri Debabrata.
Muhammad Ishaque, Shri,
Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.

Panjhazari, Sardar Raghbir Singh.
Parthasarathy, Shri R. T.
Patel, Shri Dahyabhaij V.
Pathak, Shri G. S.

Patil, Shri G, R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C.
Phulrenu Guha, Dr. Shrimati.
Pillai, Shri J. Sivashanmugam.
Punnaiah, Shri Kota.
"Purkayastha, Shri M,

:Pushpaben
Shrimati,

Janardanrai Mehta,
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Puttappa, Shri Patil.

Ramaul, Shri Shiva Nand.
Ray, Shri Ramprasanna,

Ray, Shri S. P.

Reddy, Shri K. V. Raghunatha.
Reddy, Dr. M, Channa.
Reddy, Shri M. Govinda,
Reddy, Shri Mulka Govinda,
Ruthnaswamy, Shri M.

Sahai, Shri Ram
Salig Ram, Dr.

Sapru, Shri P. N.

Sarla, Bhadauria, Shrimati.

Seeta Yudhvir, Shrimati.

Shah, Shri M. C.

Shakuntala Paranjpye, Shrimati.
Shanta Vasisht, Kumari.
Shervani, Shri M, R,

Shukla Shri M. P.

Shyam Kumari Khan, Shrimati.
Siddhantalankar, Prof, Satyavrata.
Siddhu, Dr. M, M. S.

Singh, Dr, Anup.

Singh, Shri Dalpat.

Singh, Shri Devi.

Singh, Dr. Gopal.

Singh, Shri Jogendra.

Singh, Shri Santokh.
Singh, Raja Shankar Pratap.

Sinha, Shri Awadheshwar Prasad.
Sinha, Shri B, K. P.

Sinha, Shri Ganga Sharan.

Sinha, Shri R. B.

Sinha, Shri Rajendra Pratap.
Sukhdev Prasad, Shri.

Sundaram, Shri K.
Sur, Shri M. M.

Swamy, Shri N, R. M.
Syed Mahmud, Dr.
Tankha, Pandt S. S. N.
Tapase, Shri G. D.
Tiwary, Pt. Bhawaniprasad
Tripathi, shri H, V.

Untoo, Shri Gulam Nabi,

214%
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Usha Barthakur, Shrimati
Vaishampayen, Shri S, K.
Varma, Shri B. B.

Varma, Shri Niranjan.
Venkateswara Rao, Shri N,
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Yajee, Shri Sheel Bhadra,
Yashoda Reddy, Shrimati,
Zaidi, Col. B. H.

NOES—Nil

The moton was adopted by a ma-
jority of the total membership of the
House and by a majority of not less
than two-~thirds of the Members pre-
sent and voting.

Clause 1, the Enacting Formula
and the Title were added to the Bill

SHRI Y. B. CHAVAN: I move:
“That the Bill be passed.”

The question was proposed.

SHRI BANKA BEHARY DAS
{Orissa): (Spoke in Oriya).

*[Madam Deputy Chairman, I am
extremely happy to support the Cons-
titution Amendment Bill which gives
the Sindhi language Ns proper place.
But in this connection I want to warn
the Hindi-speaking people that though
we all have accepted the three-lan-
guage formula, yet actually they have
not accepted it wholeheartedly in
practice.  Whereas non-Hindi-speaking
people are learning three languages,
Hindi-speaking people have accepted
only two languages, that is, English
and Hindi. As long as the Hindi-
speaking people do not accept one of
the languages of the non-Hindi-speak-
ing areas, they will be doing an injus-
tice to others. I hope in the interest
of unity, the Hindi-speaking people

*[]English translation of the hon.
Member’s speech in Oriya.

282 RS—5.
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i will accept this suggestion without
| further delay.]

THE DEPUTY CHAIRMAN: The
question is:
“That the Bill be passed.”
(The House divided)‘
Ayes : 135
Noes : Nil.
AYES--135
Abdul Samad, Shri A. K. A,
Abdul Shakoor, Moulana
Abi¢ Ali, Shri.
Abraham, Shri P,
Ammanna Raja, Shrimati C.
Anandan, Shri T. V.
Annapurna Devi Thimmareddy,
Shrimati.

Antanj, Dr. B. N.

Arora, Shri Arjun
Atwal, Shri Surjjt Singh
Baghel, Shri K. C.
Bhargava, Shri M. P.
Bhatt Shri Nand Kishore.
Chagla, Shri M. C.
Chaman Lall, Diwan.
Chandra Shekhar, Shri,
Chatterjee, Shri A. P.
Chetterji, Shri J. C.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Chinai, Shri Babubhai M.

Chordia, Shri V. M.
Das, Shri Banka Behary

Dass, Shri Mahabir.
Desai, Shri Suresh J.
Devaki Gopidas, Shrimati.
Dharam Prakash, Dr.
Dharia, Shri M. M.
Diwakar, Shri R. R.
Doogar, Shri R. S.
Gadgil, Dr, D. R.

| Gilbert, Shri A, C.

(Twenty-first 2150
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!

Gujral, Shri I, K.

Gupta, Shri Bhupesh.
Hathi, Shri Jaisukhlal.
Iyer, Shri' N. Ramakrishna,
Jagat Narain, Shri.
Jairamdas Daulatram, Shri,
Kakati, Shri R. N.

Khan, Shri Akbar Ali
Khaitan, Shri R. P,

Koya, Shri Palat Kunhi. {
Krishan Kant, Shri.

Kulkarani, Shri B. T.

Kurre, Shri Dayaldas.

Lalitha (Rajgopalan), Shrimati

Mahammed Haneef, Shri
Mallik, Shri D. C.
Mallikarjunudu, Shri K. P.
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NOES—Nil

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

SHORT DURATION  DISCUSSION
Re “THE UNTOLD STORY”

THE DEPUTY CHAIRMAN: I think
this august House can, when it wants,
work with great speed and efficiency.
We are now going on to the next
item on” the Order Paper—*“The Un-
told Story.”

SHRI BHUPESH GUPTA
Bengal): The other part of
story will now be told.

(West
the

THE DEPUTY CHAIRMAN: I have
quite a number of names. I hope
with the same speed and efficiency,
we shall unravel “The Untold Story.”
The first speaker will get 15 minutes
and the rest, 10 minutes each.

SHRI M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
I rise to raise a discussion on the dis-
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quieting disclosures contained in the
book “The Untold Story” by Lt. Gene-
ral B, M. Kaul in relation to the NE-~
FA operations of 1962 and the Govern-
ment’s stand thereon. 1 shall invite
the attention of the hon. Members to
the first sentence in the book which
says, “Destiny is not glways kind.” I
beg to disagree with the first sentence
in the book because I will show in my
subsequent speech that destiny was
extra-kind to this general, Mr. Kaul.
He says “Many great statesmen, sol-
diers and sanits have been its victims
and their worth ridiculed” Again I beg
to disagree. It is not his worth
which is being ridiculed by the coune
try. He has assumed to himself the
right to ridicule our late lamented
Prime Minister, Pandit Jawaharlal
Nehru, who was loved by the entire
country. He has tried to malign our
Deputy Prime Minister, Shri Morarji
Desai, and he hag tried to malign the
ex-Defence Minister Shri XKrishna
Menon. And he is that person who
enjoyed the favourg of these people for
a great length of time, and there could
be no further act of ingratitude than
the reference made to these people
distinguished people, in his book. Then
he goes on to say.

“Though I have no pretensions to
greatness, I have also been through
a similar “experience.”

Here again 1 have to differ. He has
assumed to himself the greatness and
has acted in a role as if he is the
suprem~ man and he has been ap-
pointed to judge the acts of all and
sundry, wheéther they were national
leaders, or they were his seniors in
the army, or his juniors in the army.
That is the role he has given unto
himself in this book which is named
“The Untold Story”, and here I would
say that what he has said is only a
portion of the story, and I am sure,
one day, the real version of the un-
told story will also come before this
country. Then another of his sentenc-
es is:



